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Report

SHRI S. M. BANERJEE: Mr.
Ganesh is there; we only want this
assurance from the hon. Minister..

SHRI INDRAJIT GUPTA  (Ali-
pore): His point is only this. We
only want a clarification on on2 point.
His apprehension is due to the fact
that Mr. Chavan is going abroad,
Although it has been stated that be-
fore Government takes its final deci-
sion there will be another round of
negotiations with the employees' re-
presentatives, his apprehension is,
since Mr. Chavan is going abroad,
Government may come to a decision
without any further negotiations.
Are they wanting 3 negotiated settle-
ment or they are bypassing this?
That is all that he wants to know.

SHRI A. P. SHARMA (Buxar):
I want to add too what my hon. friend
Shri S. M. Banerjee has said. He has
said that the retrogressive recommen-
dations of the Pay Commission should
not be implemented, and Government
should give an assurance to that
effect. I would request Government
not to implement the recommendations
whether it be after bilateral talks or
even unilaterally.

SHRI INDRAJIT GUPTA: Why
has he withdrawn his strike notice?

SHRI A. P. SHARMA: No, we
have not. We want Government not
to implement the recommendatjons of
the Pay Commission.

SHRI S. M. BANERIJEE: They have
called a meeting at the highest level
of the National Council of the JCM.
of which Shri A P. Sharma, is the
President, from the workers’ side....

MR. DEPUTY-SPEAKER:
hon, Member is making a speeth.

The

SHRI S. M. BANERJEE:
making a speech.

I am not

MR. DEPUTY-SPEAKER:
already made his speech,
1075 Le =

He has
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SHR] S. M. BANERJEE: 1 speak

so less. I shall take only one minute.
Kindly hear me...

'They have called a meeting of the
highest committee, namely the Na-
tional Council of the JCM...

MR. DEPUTY-SPEAKER:
hon. Member is repeating himself.

SHRI S. M. BANERJEE: They have
called that meeting for the 3rd August
but the agenda does not include this
item. I want that the Pay Commis-
sion's recommendations should not be
implemented, and 1 agree with Shri
A, P, Sharma on this point, Minimum
wage, dearness allowance and every-
thing else has come in that. Let Shri
K. R, Ganesh assure us that the Pay
Commission’s recommendations will
not be implemented, Everybody is
behind this demand. My hon. friend
has taken a strike ballot, and we have

also taken a strike ballof on this
issue. ...

The

MR. DEPUTY-SPEAKER: Let him

not repeat. The hon. Member is
taking too much time, The hon.
Minister has heard him_ If he does

not come forward with any cbserva-

tion, I cannot help it. Now, Shri G.
P. Yadav.

15.06 hrs,

DEMANDS FOR GRANTS
PUR), 1973-74—Contd.

(MANI-

o AT AT WIT (wfE@):
aforqT oF dorea T 1 1971 &
qET IT TG TTHA AW gAT 971 1972
¥ AT 9T qU AT AEadr A
A | AfEF 1973 § e agt a2 a-
aifas g & qarfe &< A € 0
gt 9X W e g v & 1 gw
amfes sdadr #1 | 7@ §, Awaa
FrgEEdd & afer & g I1gar
g fd e q@an ¥ dmda AW A
=9 g | Fa9 AT F A o
# Wragr feafs &, sdmn & Wt &, sw¢
wem § @ & A ua fagre F ardy
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[w? MMA5AT WA AAA]

T 4Tl § | A AwT ¥ & awan g
feselt % 42 gu  wmas wewTA
HAATd  qT gEATE qGT F AW FAT
g § YR uw qRad B oW
g WA ¥ wAA syaegr Y Zfaqn v
MEA & | TH T A ATACE EqT@AAT
9T TIT VAT &Y W@T & | R ATE S
¢ & 38 fa7 qg= ofw Fr9 & 7-
7 azeg =it wfw quwr § oF =od
¥ #g0 a9t fr gw o fafwds  femeee-
fresgag 1A ad ) e
I F o Frelrz  fezechg wOm
F F fay fodt 7 feft ag @ @F
S § drAifaw aORC #) g
@I wiqR § wewr awi gt
A A g @ Y am ¢ @
F o W A A ATIAY, IIE
F &0 A wgA WAt 97 A
g @ A faa & & 1 3w wEA
F F fag o N ey FE W
T8t gy o @ & 1 T AR ®
HEAVAHAT 34 ara &Y g afgn fE
T qTERX Ag F WAL F I
qIqu F7 gAATH  FL, IJOWhT Ay forer
AT § SR GWT 9T AT aw
A1 9T WEAT ®+ | qfFT  GA7 AG
ARG

faar &t w7 ot o g faan
N @ R afe gt A s wwe @
a% | A A W AmOm@ 3
#rf oA A frar ¥ 1 g FTC &
ag #1 Ffw swaeqr  aga & AW G
w€ & 9 A FY wifas feafa @om
g SRR

W a5 §W AR &
AHE §, g9 AT a1 agd F3 & W
#g1 & f5 wrfror daY #7 gw fag-
FO0 w37 AfeT aforqr w1 Zay oo A
g e fR v ifefedaT &
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qrAF § AIET QA TART T | 7Y
o g6l T & et @ ar gAar
F1 geqr AFaa F fgeht @i S
ZE W ®1 wEwr §0 8K
aar feafa sz 3ea=T @) o @Y Ty
waT A FE 9T et )

aforq &1 woar gfogra § 1 IEET
wrepfas tfgm aga & saw €0
agt F1 wifew wnfaat A zwm qurr
# g awe §8 A FT G g 0 S
ofen ofa & dm g @A § I
T FY AT & fom aeErc AT T
¥ fawig wrau™ AT =rfen qr, SfF
oaT  AA fEar @, oAwT #E AR
FAz ® A faem

Fgi 97 JAm ug few Imw
fawfam g wifeq @ & a0 1 ™
Al & & go A A q, TR
¥, qAFC U, I @A, AT
AU F AR g wwwRd FY
HRET I g O g | IA
T F1o 4 ¢ fF oS gawd
Famm g7 g7 g faw @
gafn & wgar fe 39 gard g
Fraa wgar fear amg, fam € T
THE JEm T fadT & mT g
F qER ¥ § v FFE A I
T T e AT @ & A
37 & T qETA F A0 qT FH
I AT

Rzdz ¥ g1 mv

“In addition, 1973-74 Budget pro-
vides for an outlay of Rs. 4596
crores for Centrally-sponsored Plan
schemes, This includes Rs. 14
crores on the Loktek Lift Irrigation
Scheme, Rs. 70 lakhs on the Regivnal
Medical College and Rs. 50 lakhs on
the 132 KV power transmission line
forming part of the North-Eastern
Grid".
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awe # qg wifawwr v faar ma g,
afew v agr # AR F grw
IE FT IE G AFAT § 7 qw F
TEAT oY 39 & qATGE 9T Ardo
#o THo WEAT AFT F AVI A1 FWT
TR § T AN g1 AFA § | 7A fow
# agm f& T 9T 7 Jawqr
TET  FACT FT F AFET AR
F1 oA faar 914, afE S qE
A =gt & @i &1 feafa # qur
fora 9t srau (g § w1 araEg
FTé &, A T I 1 Py
FT A% | WO QAT 7 fEAr M, A
a8 g1 3w f& T awEw qq
YAt ATHTATEY 3 ZTC &Y ITE T
et &, fom & o agr qv 7 T
faz o & o\ 7 30T

JATT G FOAT A1 &, AT FA &
FH T AFOE 7 AFA @, Tt
JWAI|Ea & favrg & fouw oy
ufq smafea #1 &, 99w agwEm
g oA

Hfogz # AR & I
TG W T T T TGS
Fdargrar & 1 @@ faw  wETESEEr
W am & ¢ fF 9 g 9 & FT &
F@EAT T 9@, arfe wfrge #
FT-HEIET FT JYAWT F ¥ I9 FY feafq
qaTr TS |

SHR] PAOKAI HAOKIP (Outer
Manipur): I rise to support the
Demands for Grants for the Manipur
State, While supporting these De-
mands, I would like to say a few
words about the situation prevailing
in Manipur.

Thig is the second time that the
Budget of Manipur has been brought
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before the House. Each time a
member rises to say something on
Manipur, we find we do not have
anything new to say, any new things
on which you cap talk about, any
new progress that has been made in
the State. In this sense, it is very
painful that [ have to repeat the same
thing which I said last time.
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1 would like to submit that the law
and security situation has been im-
proved. It has improved during the
past few months but unfortunately it
has not been controlled completely.
On the 11th of this month or so, some
Naga rebels fought with the CRP men
at a place called Sansung in the Ukrul
sub-division, It is really very bad
that even now this sort of incidents
should take place. TUnless this is
completely checked, the whole task of
development, progress and improve-
ment in the hill areas will be very,
very difficult, because, in the absence
of peace and a peaceful atmosphere,
how can you expect to conduct any
programme of development and prog-
ress? Therefore, one of the serious
aspects for the development of that
State is to maintain peace and secu-
rity in the State. Then alone one can
speak of progress and the programmes
for the uplifiment of the State.

In this connection, I would stress
that the Government should see that
those batches of Naga rebels who
have been trying to go abroad to
China and elsewhere and get trained
there should be checked by opening
or by posting more forces in the inte-
rior and olso in the remote places of
Manipur. The present arrangements
in the hill areas, in the remote places,
I should say, are not adequate
Therefore, I would like to suggest
here that the Government should see
that more security arrangements
should be made without delay so that
those activities of the rebels could be
checked adequately and the prog-
rammes of development conducted
peacefully,
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Secondly, 1 would like to submit to
the House that the district councils
were there about two months ago.
The elections were over, and it is now
two months since the elections were
over. But unfortunately or fortyna-
tely, so far, the councils are not
finally getting formed. I do not know
the causes, May be it is due to some
difficulties in regard to the opening of
offices and houses. Here, [ would
like to say that the formation of the
councils should be expedited. It
should no longer be delayed since
they were meant for the purpose of
conducting the programmes sponsor=-
ed by the Centre as well as by the
State. So, there is no justification in
further delaying the formation of the
councils.

In this connection, I would like to
say that in the course of the formation
of the councils in those areas, offices
are going to be created; we would
like to know what types of offices are
going to be created for the purpose of
these councils. Here, the Govern-
ment must be very careful, in the
very beginning itself, to see that in
the course of creating the offices, the
appropriate types of offices concerning
the 'appropriate departments should
be transferred to the district courcils
and they should be so formed so that
there is always a very close link and
there is no difficulty between the
offices created in those regions and
the rest.

The third thing is about roads and
communications. There has been no
improvement; they are as they were

long ago. There is of course some
slight improvement but it is not
sufficient, ~Without improving- the

conditions of roads, it is impossible to
step up development. Therefore fin
order to uplift the State of Manipur,
priority should be given to the deve-
lopment of roads and communications.
For instance take the cement factory
which is going to be opened. How
will the products of thig factory be
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transpoited when there is no proper
road?
of communication comes first. In the
absence of good road communication,
it is no use talking about industries.
Manipur is landlocked and is cut off
from the rest of the country. But
even in the State of Manipur itself,
people living in the plains ares unable
to mix with people living in hills; it
is very painful but it is so because of
lack of communications. People in
the State are not meeting together.
In such a condition, how do you ex-
pect progress and development? At
least people living in the same State
should be allowed to have opportuni-
ties to meet in order they come into
contact with one another. Therefore,
I lay the first emphasis on the deve-
lopment of roads and communications.
There are two roads in Manipur, one
is Cachar Road which has been coni-
pleted; it is one of the important
State highways. There is another one,
yet under construction—Tipaimukh
road, which is longer; it will he 170
miles, This will become one of the
biggest and most important State
highways and this will contribute to
the development of the State. So far
this has to be looked after hy the
BRTF, Border Roads task force. I re-
quest the Government to look intc the
progress of this road and do what-

ever possible for the completion of
the road.

wiwg famd (=i®1) : gomersy
WEIE, T HIA A/ Av 31 AW Aforga
EMAFCEAE | W A o=
g S ifeF qOTT g gu o
gl T TW WM ) AW A I AR
faar mr a9k oo o= e &
az Y gw oAy X @ fR oA
gifes aF a7 s fm oaw 2=
ok ueefs ww W@
&< faar m @ o St g sfafafa
T ARG W T TST F @ E I AY AT
HEITATAT FY TG A7AT & HTY 57AGIT

In every aspect, the progress.
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@ E I AT 9w AfgR & oF faedt

gt 3 i oF q27 AHAT A aF AfRe

' grem Y g A A @ oW QGRT
g% #9% ¥ w94 A ofcar & @t
afee greq # @ = mar @1 | faad
7% wfgsrdr § sarfem mfedt § a9
mA & g3 § A% qforgz # s
Ta & AWM WA FT I F FIC ATAT
afgamgsars 99 § | g wAEfA
gt aTaT 7 & fr gae wforgz A
s § @ g g fagw Y s &
R ATt 31 gH A AART qATEEIL
afafr & & o 4t 37 F w@EE I
18 3femm wefafazfer afem 3 afa-
Fifeai & wfogd sfywfa & @en
581 IH! qT@ §AT FrEAd F1 @I
TATH! & T19 g, Al o a% 6

et & tfaent 1 sifeaes # 727 s fear

AT 7z I g 5 G saEe @
9 @) ¢ gafoe et TR # FifES
A1 7 59 ? ®ife &1 999§ F AR
I FI.TEHH FIAT FIAAC A &I
\grE g A S fE A g

AT ) T g wrarfaar § 99 &
FAX Y FTFTT F FTRT ATRAT FYGTIE
ot 7% 34 AvoEm fafas FHA 3
d =R g WA & aw 3
FHA qgr AL & | 7 fous qw A
o Afogz & a & 77 I 9 @,
Tg Wel & yTdAT 1 4Y fF 37 Ao
#1 {7 T faar qme AT A @
AFdifa® T ¥ FW FA FT A
fear sy ¥ it g 3T
BRA AU fa Agid | @i F &
STheT F1 forraa A qrE ATE § AT
[ g st 1% g7 greng W A sfeaw
T FIT AT 4T 124 T F qgT fAw
® UWEE FaT AT ¢, o9 F dEd
AFaTr faww o wgrr At d
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W & ATl F1 di7 F faar m@m A1
HYT go & € oY I AT w1 TR
afrge T ¥ oF SwaT & fewre
fFmmr g1 Aot AR
#g1 91 f% 7 qaad arfon fag e )
g @ A qw faer a1 f
g T 124 T AT [FEAT I
aifem fear smom @ff 153 @ @
WgI aF qaTd § IAW arfaw @ AN |

afrge ¥ s g9 amrer feafy
FI FTAT FEAT g & at gL swrfaqt
F1 g wrfeg A faq &imi & w9
T F1aT F1 & FTAFAT 99 @ £
I AR FT qere Fgr FT &7 Jnfgh

AN WEIed, WX W agd ardr
agEE € | ot AT OF AT A guae
7 fox fam | T 3w & 79 & T
gasy  arfrearg, § & afFa @-
e # gfte & aifwerrg #1 mard
gz & soqm AfaF & 1 @ 10
ATE F HETEY 4T TEATH A HAE Aga
FHE 71 fee & ware, ot 7-8 A
9gF WTE Y, gaFel 1 e wforgy
# 2 wTw A 51T W A5 g W@ A
waTar gawe &, wfeT 99 A ag gafa
g f& avle" @& @@ qEHC A
i feafa & & wifs 99 ) A1
qa fererr =fed o, 78 7@ e @1 21

wforge HfseimT #9er § 7@ W
qg WA JIWT At TS F AT AHAL
sfafafy 71 o #7197 ¥, IRA TV
qaT F1 AT a1 gw A Ay @i
g g w@ &% 3T ¥ qor
Fr AforqT & FAHA FT 22 o #,
24 ART FT, 26 TR T 40 T= 7T,
46 T, BT, 60 THT F, 4T FAL
FI37q 1 A1 A I F1 Afed, a8 A
! T A FT AT §F T
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R § AHE A 5 ag @ T fawr
¢ 7@ & wgr W Y o Twq qq
FT ¥ QAT 9T, FAT WY 7 GHR
FTAEOR g @ Ay §
vaferd g R & wr g @t dug
TN FA W FEET F AR § #7 oF
g fer @ 1w wfaqr F fawm
¥ & sgn W g fr oaet ¥ S
w1 ¢ sfafafy gd= ¥ 7@ o=
¥t &, @ f@ 1% & w1 e
i@ owd a &
e GG Ewweree wTHw ¥ agr d
7§ faeslt AR wfAqe & st wfawrdy
g % ww faw o
FIFE F T A IQ TRT TR A,
0 qE W AG WA | AT qARA X
Fg fF 29 20 1 TAAT TG T qHA
g @ ag www ¥, I W F AR
ol & gEe W ¥ wa faar mm,
wer ga & aw ard e T wfes @ o
gz AT GEr wfgsrdr m, SRR
FAwT 1 N A R,  q|@ Q@ W
a1 g AR wfoge F wlw g &

FTCHETY F HHe A MAT |

g g, F ag TR 5
¥ a) ¥ qO I A A | AR
wara & sfafafy W 98 far e
sqa) ¥ @y 4, T4 IT F) @I 7
gR gEA A ¥ AR ¥ sy a1 fE gm
Fdarr #3, A AT ¥ A o
oa ¥ 99 W1d §, IT F TAT q4T @
f& ot a¥ feqia & F1€ &6 TG 92U
drit # g oAg fom o g W
FRIE FL A1 TEZT T, TIHA &Y
Al @ Tw § e A TR
7@ foad w9 1 AT 1@ @R ¥
FgA1 4rgal § % ot T At & A
ot A% gear §  gaFal o faie

L
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2, T @ IO g A §, 3w gy
% fod st WA # s aTewE -

&t Srfed

W aR ¥ W@ AW & aga
TEEHETE | qiF A A wRATF T
Q@ =@ I w7 fawrg @
g w & Vwm # oFr gEw
A g ¢, qord forard & wme ®
aforge qger & & TgF AT w@ra, e
Tgl =T wfes & =97 F Feqr
g wrw ¢, @ 97 fAw ¥ 7 T
T § frvaa § Y woT a8 & f5 9
AR T ar dfasr & 3 & fao
it ag s s agra At &1 Ao
"y @ fFagag s femom
W= a8 97 99 @ & I 71 77
TE &1 Ao afawa @ @/ §
W H e @ oser w g,
AR R FFR R W
TETY FT AwET £ AR A & gw N
qavorg femman wmgar g

A2 mifadt 32T 48 £ {7 agt
dFzs wifs N fawdr H@ic
ﬁmﬁ F afmsT 371 & fRmaaT
F ak # a3 fawa @
'{ETE | Adrar a8 g @ré, % faast
% ANE § 7 agl fagzsfama
FA P @E, AN a@WF FAT
%1 B IG 97 1§ § | 57 9 fwey
B AT § 6T QU FTA FT FI4 A7
S8 YT AT 9T A g N faw v
T E, I9 o 7 OF T A7 Fig
for § sarfia qa®<i Fr g8 @
qEAWFI §, g Fraw 1 g7 IF
wfed, 38 qF &1 Fewre oy w7 |

Tt & o1a F1 AdA FER §
a0 mdar § |
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K, R. GANESH): Mr. Depu-

ty-Speaker, Sir, I am thankful to hon.
Members for taking part in the second
stage of discussion on the Manipur
Budget. The situation under which
the Manipur State Governmeny was
taken over by the President has been
discussed in the House during the dis-
cussion on the General Budget as well
as when the Proclamation of the
President came up before this House
for approval. Therefore, I do not
think it is necessary to waste the time
of the House in going into the cir.
cumstances under which the adminis-
tration of the State of Manipur was
taken over by the President.

Many points have been raised by
hon. Members relating to the develop-
ment of Manipur State, the building
of an infra-structure there, the deve-
lopment of roads and communications
and agriculture and various other
projects which could put Manipur on
the road to development and prospe-
rity. Coming from a territory which
is in some form or the other akin to
Muanipur, with its vast areas unde-
veloped, with very poor and sparse
means of communication and with its
distance from the mainland of the
country, I can realise very well the
various difficulties and concrete prob-
lems which may have arisen in the
State of Manipur. AL

With the idea of building the infra-
structure ang providing the basic re-
quirements of development, the Plan
provision in the State of Manipur has
been stepped up from Rs. 1,55,00,000
during the First Plan to about Rs.
30,25,00,000 during the Fourth Plan
period. This itself indicates the great
anxiety that was shown by the Gov-
ernment of India for the development
of this State. It may be that, consi-
dering the problem that a State like
Manipur must be facing even this
provision may not be .suffiaient to
meet the requirements and to build
in the quickest possible time the infra-
structure that a State like Manipur
might require, but it is indicative of
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the concern of the Government as far
as the development of Manipur is con-
cerned within the constraint of na-

.tional resources.

Certain other steps have also been
taken in recent years. They are: the
constitution of Manipur into five dis-
tricts which was taken up in Novem-
ber 1969; creation of district officers,
development department and the
whole infra-structure of adminisira-
tion; quarterly review of plans; major
appraisa] of the Plan and stress on
communications, power and develop-
ment activities. These are some of
the other steps that were taken to
remedy the various defects that are
there.

There are various other concrete
points which hon. Members have rais-
ed and for which, I think, a reply is
necessary. Agricultural constitutes a
very important part of life in Mani-
pur. I had already indicated in the
last Budget discussion that lift irri-
gation scheme based on the watew
level in the intake channel of the local
hydel power project has been laun-
ched. It is expected that this will
irrigate, when completed around 1975-
76, about 60,000 acres. On the basis
of certain discussions as late as May
1973 between the Planning Commis-
sion and the State Government offi-
cials, a comprehensive scheme for
irrigating about 2.2 lakh acres, out of
2.5 lakh acres of cultivable land in
the valley, will be investigated.

In the Fifth Plan preparation also,
a comprehensive irrigation plan to
take advantage of surface water avail-
able in the rivers of the State and to
irrigate the number of acres of land
that I have indicated has been asses-
sed and the attempt is being made to
make this provision in the Fifth Plan.

Ag far as industries are concerned,

the hon. Members have mentioned
about various industrial schemes that

have been there. Two important
steps since 1972-73 were taken in the
sector of industrial development

where the inauguration of a khand-
sari factory and the commencement
of the construction work on the
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25,000 spindles spinning mill had been
taken in hand. As regards the khand-
sar{ factory, however, the work could
not start much after the inauguration
since the supply of sugar was inade-
quate and it was the end of the sugar-
cane season. The production was
affected. Also, the sugarcane was
diverted for gur-making as the gur
prioces were attractive. Now, the full
production will commence during the
current season from November, 1973.

The work on the spinning mill

project is going on as per schedule. .

Steps have been taken to recruit com-
petent personnel to organise the mill
right from the stage of construction
to the stage of operation.

Two paper mill projects which were
under contemplation are also in the
scheme of Manipur industrial deve-
lopment. These points were referred
by the hon. Members from Manipur
and also by other Members. In both
these cases, the project reports have
been prepared by the National In-
dustrial Development Corporation.
One will have a capacity of 200 tonnes
of pulp per day and the other will
have a capacity of 25 tonnes of insu-
lated paper. These are at various
stages of being processed with the
Planning Commission. A pre-invest-
ment survey of the entire forest re-
sources is also to be conducted by the
Agriculture Ministry....

Y AT HATE qTE G A
FATF AL RE?

SHRI K. R GANESH:
Fq aF 7 A4} X AFAT, A1g 7 G
T & | Afpa a7 FxA wifgy, cw
@ F A FAATE | T AT F gAH
B 70 FA sATEIA G A A £

As far as the cement factory is con-

cerned, there is a proposal to have a
cement factory for which the lime-
stone resources are being assessed by
the Geological Survey of India.

There has been some difficulty about |
the availobility of limestone in thej
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area and this matter is also receiving
the attention of the Government.

Sir, my object in giving these
figures and information about these
projects is that necessary provision
has been made and the Government
has located industries that have got
to be established in Manipur. The
only thing is that these various pro-
cedural delays that may be there and
the various other problems that may
be there have got to be remedied
and these things have got to be ex-
pedited so that in a backward area
like Manipur the people of the State
may enjoy the benefits of industrial
development.

Then, the hon. Members referred to
the District Councils. Elections to
the District Councils were held. The
informat.on that has been given to
me is that the requirements of the
District Councils, the personne] of the
District Councils as well as the vari-
ous powers the District Councils will
have, the subjects they will have, are
being reviewed. As soon as this is
done, the District Councils will start
functioning. 1 agree with the hon.
Members that in the absence of the
Legislature of Manipur, these District
Councils can play an important role
in bringing the local people with the
mainstream of the administration of
Manipur.

Then, the hon. Member opposite,
apart from his general comments on
the question of civil liberties, raised
a question about one Dr. Shukla. The
information was also given to the hon.
Member in the Consultative Commit-
tee about one Dr. Shukla that action
has been taken against him for writ-
ing an article in a daily journal which
was designed to spread a feeling of

animosity between the local people
and outsiders in the State.
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SHRI K. R. GANESH: I have to
base myself on what has been given.
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The same has been supplied to you
in the Consultative Committee,

These are some of the points the
hon. members raised...

AN HON. MEMBER: What about
yarn?

SHRI K. R. GANESH: The State's
requirement of yarn for about two
lakh handloom weavers is estimated
at about 400 bales of yarn, mostly in
hanks. The counts needed mainly are
22 to 24. After this matter was raised
in the Consultative Committee, the
Manipur Government is taking up the
matter with the Textile Commissioner
and I am informed that every en-
deavour will be made to secure the
needed count, so that the weavers do
not suffer.
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SHRI K. R. GANESH: I will com-

municate your views to the Minister
of Commerce.
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SHRI K. R. GANESH: I have not
said that I will consult. I cannot
give a statement on yarn. It has to

be given by the Minister of Com-

merce.
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SHRI K. R, GANESH: With these
remarks, I commend the Demands to
the acceptance of the House.
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MR. DEPUTY-SPEAKER: There
are a number of Cut Motions .noved
by Shri Madhu Limaye. Unless he
wants any particular Cut Motion to
be put separately, I shall put them
al] together.

I now put Cut Motions 1 to 5 moved
by Shri Madhu Limaye to the wvote
of the House.

The Cut Motions were put and
negatived.
MR. DEPUTY-SPEAKER: The

question is:

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the Order paper
be granted to the President out of
the Consolidated Fund of the State
of Manipur to complete the sums
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974 in respect
of the following demands entered
in the second column thereof—

»
Demands Nos. 1 to 44"
The motion was adopted,

The Motions for Demands for
Grants (Manipur) which were adop-
ted by the Lok Sabha, are reproduced
below—Ed.]

Demanp No. 1—Lanp REVENUE

“That a sum not exceeding
Rs. 13,33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Land Revenue'.”

Demaxp No. 2—StaTE ExcIse

“That a sum not exceeding
Rs, 1,33,000 be granted to the
President, out of the Consolidated
Fund of the State of #Manipur,
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to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of ilarch,
1974, in respect of ‘State Excise'.”

Demanp No, 3—Taxes oN VEHICLES

LY
sum not exceeding
Rs. B87,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Taxes On
Vehicles'.”

“That a

-

Demanp No. 4—SaLEs Tax

“That a sum not exceeding
Rs. 1,26,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending lhe.315t day of March,
1974, in respect of ‘Sales Tax'”

DeEMAND No, 5—OTHER TAXES AND
DuUTIES

“That a sum not exceeding
Rs. 5000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
vear ending th 31st day of March.
1974, in respect of ‘Other Taxes and
Duties’.”

DeManp No. 8—Stames

“That a sum mnot exceeding
Rs. 20,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, In respect of 'Stamps.”
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DemMaND No. 7—REGISTRATION

“That a sum not exceeding
Rs. 62,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary o
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Registration’.”

DeMAND Np. B—PARLIAMENT, STaTE

ANp UNION TERRITORIES LEGISLATURE

“That a sum not exceeding
Rs. 7.05,000 be granted to the
President, out of the Consolidated

Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which wil! come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Parliament,
State and Union Territories Legis-
lature”.”

Demanp No. 9—GENERAL ADMINISTRA-
TION

“That a sum not exceeding
Rs 7291000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which wil! come
in course of payment during the
year ending the 31st day of IMarch,
1974, in respect of ‘General Ad-
ministration'."”

10—ADMINISTRATION OF
JusTICE

Demanp No.

“That a sum not exceeding
Rs. 278,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Administration
of Justice.”
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DeEmManp No. 11—JaILs

“That a sum not exceeding
Rs, 4,67,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Jails.”

DeEmanp No. 12—PoLice

“That a sum not exceeding
Rs, 2,36,58,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Police’.”

Demanp No. 13—CrviL SuppLies

“That a sum not exceeding
Rs, 4,34,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Civil Supplies’.”

Demanp No. 14—EpucaTiOoN

“That a sum not exceeding
Rs, 3,70,09,000 pe granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of ifarch,
1974, in respect of ‘Education’.”

DEManD No. 15—MEbIcAL

“That a sum mnot exceeding
Rs. 73,34,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
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in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Medical’.”

Demanp No, 16—PusLic HEALTH

“That a sum not exceeding
Rs. 30,89,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to camplete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Public Health'.”

DEMAND No, 17—FaMILY PLANNING

“That a sum not exceeding
Rs, 17,37,000 be granted to the
President, out of the Congolidated
Fund of the State of Manipur,
to camplete the sum necessary to
defray the charges which will come
in course of payment during the
yvear ending the 31st day of P-Iarcp.
1974, in respect of ‘Family Plan-

LET]

ning’.

Demaxp No. 18—AGRICULTURE AND
F1SHERIES

“That a sum not exceeding
Rs. 52.28,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to camplete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 3lst day of March,
1974. in respect of ‘Agricuture and

Fisherieg'."

DemaND No. 19—ANIMAL HUSBANDRY

“wThat a sum not exceeding
Rs, 21,57,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges Which will come
In course of payment during the
year ending the 3lst day of March,
1974, in respect of ‘Animal Husban-

dry’.
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Demanp No. 20—Co0OPERATION

“That a sum not exceeding
Rs. 10,33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day ot March,
1974, in respect of ‘Cooperation’.”

DeManp No, 21—INDUSTRIES

“That a sum not
Rs. 31,18.000 be granted

exceeding
to the

President, out of the Consolidated

Fund of the State of Manipur,
to camplete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,

1974, in respect of ‘Industries’.

Demanp No. 22—CoOMMUNITY
DEVELOPMENT

“That a sum not exceeding
‘Rs. 69.60,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 3lst day of March,
1974, in respect of ‘Community
Development'.”

Demanp No. 23—LaABOUR

“That a sum not exceeding
Rs. 2,83000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974,* in respect of ‘Labour.”

Demanp No. 24—STATISTICS
“That a sum not exceeding

Rs. 541,000 be granted to the
President, out of the Consolidated
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Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Statistics'.”

DeMAND No. 25—IRRIGATION

“That a sum not exceeding
Rs. 16,13,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to comnplete the sum necessary to
defray the charges which will come
in course of payment during the
yar ending the 31st day of March,
1974, in respect of irrigation.'”

DeEmManp No, 26—ELECTRICITY

“That a sum not exceeding
Rs. 76,00,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Electricity’.”

DemManp No. 27—PueLic WoORKsS
(ORIGINAL WORKS AND JREPAIRS)

“That a sum not exceeding
Rs. 63,33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Public Works
(Original Works and Repairs)".”

DeMANDs No. 28—PusLip WORKS
(ESTABLISHMENT)

“That a sum not exceeding
Rs, 1,02,33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
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year ending the 31st day of March,
1874, in respect of ‘Public Works
(Establishment)’.”

DeManp No., 29—Roap TRANSPORT

“That a sum mnot exceeding
Rs. 53,33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1874, in respect of ‘Road Trans-
poﬂrIOP

Demanp No. 30—FAMINE

“That a sum not exceeding
Rs. 1,34,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Famine".”

DeMAND NoO. 31—PENSION AND OTHER
RETIREMENT BENEFITS
“That a sum not
Rs. 7,20,000 be
President, out.of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
vear ending the 31st day of March,
1974, in respect of ‘Pension and
other Retirement benefits'.”

exceeding
granted to the

DEManND No. 32—STATIONEZRY AND
PRINTING

“That a sum not exceeding
Rs. 667,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Stationery and
Printing’.”
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Demanp No, 33—FOREST

“That a sum not exceeding
Rs. 20,59,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come:
in course of payment during the
year ending the 31st day of March.
1974, in respect of ‘Forest'.”

Demarnp No, 34—MISCELLANEQUS

“That a sum not exceeding
Rs. 59,21,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Miscellaneous’.”

DeEMaND No, 35—CAPITAL QUTLAY ON

Pusric HEeALTy

“That a sum not exceeding
Rs. 56.00,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Capital Outlay
on Public Health'.”

Demanp No, 36—CariTaL OUTLAY ON

IRRIGATION, NaviGaTION, EMBANKMENT

AND DRAINAGE WORKS

“That a sum not exceeding
Rs. 1,00,00,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March.
1974, in respect of ‘Capital Outlay
on Irrigation, Navigation, Embank-
ment and Drainage works'.”
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Demanp No. 37—Caprtar OuTLay onN
FLoop CoNnTrOL
“That a sum not exceeding

Rs. 13,33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
lo complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Capital Outlay
on Flood Control'.”

DemaND No. 38—CaPITAL OUTLAY ON

ELECTRICITY

“That a sum not exceeding
Rs. 96,87,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st dav of March,
1974, in resvect of ‘Capital Outlay
on Electricity’.”

Demanp No, 39—Caprtan OuTLAY oON

Roabps

“That a sum not exceeding
Rs. 156,687,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,

1974, in respect of ‘Capital OQutlay
on Roads'"

Demano No, 40—CapiTaL OUTLAY ON

BUILDINGS

“That a sum not excreding
Rs. 1,84,66,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum neeessary to
defray the charges which will come
in course of payment during the
vear ending the 31st day of March,
1974, in respect of ‘Capital Outlay
on Buildings'."”
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DeMaNp No, 41—CaPITAL OUTLAY ON

Roap /TRANSPORT

“That a sum not exceeding
Rs. 5.33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary.to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Capital Outlay
on Road Transport’."

Demanp No. 42—CariTaL OuTLAY ON

STATE TRADING

“That a sum not exceeding
Rs. 6,74,73,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Capital Outlay
on State Trading'.”

Demanp No. 43—CapiTAL OUTLAY ON

INDUSTRIAL ANp Economic DEevELop-
MENT

“That a sum not exceeding
Rs 37,33.000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment dJuring the
year ending the 31st day of March,
1974, in respect of ‘Capital OQutlay
on Industrial and Economic Deve-
lopment’.”

DeManp No. 44—LoANS AND ADVANCES

“That a sum not exceeding
Rs, 56,14,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March.
1974, in respect of ‘Capital Outlay
Advances'."



